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CHRDE S OF THE CRU L MALL

- REGISTER
x . h}f Registra” 97410 Joky s
1,0RDER DATED 28-10-2004, :
Aaplicmt having faced an order of

transfer (from Bhubaneswar to Izamagar)

under Annexure-A/6 dated 18.10.*2004 ,has .Ifiléj
this Original Asplication under section :.119 | ' -
of the Administrative Trikunals Act, 1985, ‘
Various growmds taken in the Original '
Apolicaticu in challenging the :|.m@mgned order

of transfer dated 18,10,2004 which are

, 4
necessarily to pe considered by the competen
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Authority;: esPecially when transfer is a

53 4' h?ﬂmj inci@lmt of service,Therefore, this Origjnal
e T 22 ey Asplication is disposed-of,at this adfnissim
(lspecially Resppndent No.
stage with direction to the Resmondentséto i
treat the grievances of the ApmliCanb’ as
raised in the present Origiral Application‘
W :E“'M’m No.079/2004 to be a representation and
pass necessary speaking order thereemn by the
en@ of November,2004 and, till then@otwithstmdinsl
‘Wm the order of trarsfer under Mnexure-A/s gil'ate::d'
] [y 18.‘10.2@34) the Applicant should be allowed '
to continue a® Principal Scientist of Regional

Centre, Central Avian Research Institute,

¥, Bhulpan eswarﬂ ‘

Send copies of this order, alongwith
copies of the Original Application, to the

Respondents and free copies of this order e

given to Mr,B,S.Tripathy,leamed Cowmsel
‘ appearing for the Applicmt,aad Mrg*S.B.Ja?':gﬁév
4 learned Addit;:onal Standing Comsell fo'r the
Union of Indiaton whom a copy of this OAha51

already been served,




